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1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

                   

2. Particulars of the Industry

                   

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, Vatavaran Bhawan, Nabha Road, Patiala - 147001

Website:- www.ppcb.gov.in

Office Dispatch No : Registered/Speed Post Date:

 Industry Registration ID: O23SAS642688 Application No : 25690868

To,
Saurabh Gupta
House No 826, Sector 2 , Panchkula, Haryana
Panchkula,Haryana-134109

Subject: Grant of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for
discharge of effluent.

With reference to your application for obtaining 'Consent to Operate' an outlet for discharge of the effluent u/s 25/26
of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an industrial unit
fordischarge of the effluent(s) arising out of your premises  subject to the Terms and Conditions as mentioned in this
Certificate.

Consent to Operate Certificate No. CTOW/Fresh/SAS/2024/25690868

Date of issue : 08/07/2024

Date of expiry : 30/09/2025

Certificate Type : Fresh

Name & Designation of the Applicant Saurabh Gupta, (Partner)

Address of Industrial premises The Hermitage Farm A Unit Of Orchid Space Design Llp,
Village Karoran, Tehsil Kharar, Karoran Baddi Road,
District Sas Nagar,
Kharar,Sas Nagar-160103

Capital Investment of the Industry 206.01 lakhs

Category of Industry Orange

Type of Industry 2999-Miscellaneous (Orange)

Scale of the Industry Small

Office District Sas Nagar

Consent Fee Details Water Consent Fee - Rs. 33600/- vide UTR no.
33544256041DC dated 5/9/2023, Rs. 26400/- vide R. no.
177519773 dated 18/5/2024 and Rs. 66700/- vide R. no.
460075436 dated 3/5/2024
Air Consent Fee - Rs. 25700/- vide UTR no.
33544203011DC dated 5/9/2023, Rs. 67700/- vide R. no.
150822425 dated 3/5/2024 and Rs. 28800/- vide R. no.
475463347 dated 18/5/2024

Raw Materials(Name with quantity per day)  Not Applicable being Farm House

Products (Name with quantity per day)  Farm House @ 1 no.
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Endst. No.:								                                               																				          																								                     		Dated: 

 

A copy of the above is forwarded to the following for information and necessary action please:

1) 	Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar 

                   

By-Products, if any,(Name with quantity per day)  ---NIL---

Details of the machinary and processes  As per details mentioned in the Application no. 25690868

Details of the Effluent Treatment Plant  Domestic Effluent @ 22.0 KLD- After treatment in STP of
Capacity 25 KLD, treated wastewater @ 22 KLD will will
be utilized onto land for plantation in an area of about 6.6
acres inside the premises

Mode of Disposal  Domestic Effluent @ 22.0 KLD- After treatment in STP of
Capacity 25 KLD, treated wastewater @ 22 KLD will will
be utilized onto land for plantation in an area of about 6.6
acres inside the premises

Standards to be achieved under Water(Prevention &
Control of Pollution) Act, 1974

Effluent Standards as Prescribed by the PPCB/ CPCB and
MoEF&CC from time to time

09/07/2024

(Rajeev Gupta)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

09/07/2024

(Rajeev Gupta)
Environmental Engineer

For & on behalf
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(Punjab Pollution Control Board)
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TERMS AND CONDITIONS

                   
A. GENERAL CONDITIONS

1. This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

2. The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

3. The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

4. The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

5. The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

6. The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

7. The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

8. The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year.

9. The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

10. During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

11. Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

12. The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

13. Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

14. The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples.

15. The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

16. The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

17. The industry shall provide online monitoring equipmentï¿½s for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

18. The pollution control devices shall be interlocked with the manufacturing process of the industry.

19. The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

20. The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

21. The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

22. The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.
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23. The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

(i) Once in Year for Small Scale Industries.

(ii) Four in a Year for Large/Medium Scale Industries.

(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running
of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

24. The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

25. The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

26. The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

27. The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

28. Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

29. The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

30. The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

(i) Where unavoidable to prevent loss of life or some property damage or

(ii) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

31. The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises.

32. The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified.

33. Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

34. The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

35. The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

36. The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

37. Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

38. The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

39. The industry shall ensure that the effluent discharged by it is toxicity free.

40. The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

41. Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.
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42. The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

43. The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

B. SPECIAL CONDITIONS

1)	The project proponent shall not carry out any commercial activity as per assurance given by it through
undertaking under any circumstances.

2)	The consent to operate is being only granted from pollution angle and the project proponent has to obtain
relevant permission from the concerned departments including the Forest Department and GMADA under
the relevant laws. If any dispute in future arises with regard to ownership of the land for the construction
raised thereon, then the consent to operate granted by the Board will not be a deciding factor.

3)	The project proponent shall provide mechanical composter within one month and shall submit report to
Punjab Pollution Control Board.

4)	The project proponent shall ensure that there are no usages of single use plastic-thermocol disposable
items such as water bottles/ water pouches/ water cups, plates, forks, spoons, straw etc. and single use
decorating material made of plastic-thermocol or any other non- biodegradable material in the premises.

5)	The project proponent shall properly handle and manage the solid wastages as per the provisions of the
Municipal Solid Waste Rules 2016 and ensure that the solid waste is segregated and disposed of in an
environmentally sound manner.

6)	The project proponent shall use loudspeakers within permissible decibel limits as given in Noise Pollution
Regulation and Control Rules, 2000 till 10:00 pm so that no nuisance is caused to the public.

7)	In case the promoter fails to comply with the provisions of the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection)
Act, 1986 and/or any other environmental law applicable to the project and Rules, Circulars and Directions
issued by the Board from time to time, action as deemed fit shall be taken against the promoter.

8)	The project proponent shall not raise any construction on the farm land without the permission of the
concerned departments.

9)	The project proponent shall obtain the necessary permission from the District Administration if any
function is to be held at the farm land.

10)	As the project proponent has undertaken that the farm land is not being used for commercial purpose, the
project proponent shall not conduct any late-night function on the farm land without the prior permission of
the District Administration.

11)	The project proponent shall devise the ways & means to minimize the generation of all kind of wastes
through REDUCE, REUSE and RECYCLE activities. The generated waste, if any, shall be properly
handled and managed as per the provisions of the Municipal Solid Waste Rules 2016 in an environmentally
sound manner.

12) 	The project proponent shall develop the vermicomposting/ composting to manage the biodegradable
solid waste. The project proponent not throw, burn or bury any solid wastes in open, outside premises or in
drain/ water bodies.

13) 	The project proponent shall ensure that there are no usages of plastic carry bags and single use plastic/
thermocol disposable items such as water bottles/ water pouches/ water cups, plates, forks, spoons, straw
etc. and single use decorating material made of plastic-thermocol or any other non-biodegradable material in
the premises.

14)	The project proponent shall perform/ promote its Corporate Environment Responsibility (CER) activities
as well as use of alternatives of single use plastics (SUP) and awareness to discourage use of plastic.

15) 	The project proponent shall carry out awareness and activities for the themes/ action points identified
under Mission LiFE (Lifestyle for the Environment) by Ministry of Environment, Forests and Climate
Change given at the website (http://missionlife-moefcc.nic.in).
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09/07/2024

(Rajeev Gupta)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

                   

                   

                   

2. Particulars of the Industry

                   

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, Vatavaran Bhawan, Nabha Road, Patiala – 147001

Website:- www.ppcb.gov.in

Office Dispatch No : Registered/Speed Post Date:

 Industry Registration ID: O23SAS642688 Application No : 25690845

To,
Saurabh Gupta
House No 826, Sector 2 , Panchkula, Haryana
Panchkula,Haryana-134109

Subject: Grant of 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of
emissions arising out of premises.

With reference to your application for obtaining 'Consent to Operate' u/s 21 of Air (Prevention & Control of
Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the emission(s) arising
out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

Consent to Operate Certificate No. CTOA/Fresh/SAS/2024/25690845

Date of issue : 08/07/2024

Date of expiry : 30/09/2025

Certificate Type : Fresh

Name & Designation of the Applicant Saurabh Gupta, (Partner)

Address of Industrial premises The Hermitage Farm A Unit Of Orchid Space Design Llp,
Village Karoran, Tehsil Kharar, Karoran Baddi Road,
District Sas Nagar,
Kharar,Sas Nagar-160103

Capital Investment of the Industry 206.01 lakhs

Category of Industry Orange

Type of Industry 2999-Miscellaneous (Orange)

Scale of the Industry Small

Office District Sas Nagar

Consent Fee Details Water Consent Fee - Rs. 33600/- vide UTR no.
33544256041DC dated 5/9/2023, Rs. 26400/- vide R. no.
177519773 dated 18/5/2024 and Rs. 66700/- vide R. no.
460075436 dated 3/5/2024

Air Consent Fee - Rs. 25700/- vide UTR no.
33544203011DC dated 5/9/2023, Rs. 67700/- vide R. no.
150822425 dated 3/5/2024 and Rs. 28800/- vide R. no.
475463347 dated 18/5/2024
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Endst. No.:								                                               																				          																								                     		Dated: 

 

A copy of the above is forwarded to the following for information and necessary action please:

1) 	Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar 

                   

Raw Materials (Name with Quantity per day) Not Applicable being a Farm House

Products (Name with Quantity per day) Farm House @ 1 no.

By-products, if any, (Name with Quantity per day) ---NIL---

Details of the machinery and process As per details mentioned in the Application no. 25690845

Quantity of fuel required (in TPD) and capacity of
boilers/ Furnace/Thermo heater etc.

Two no. DG Sets of Capacity 125 KVA and 25 KVA - Fuel
as HSD @ 12 Litre/ day and 3 Litre/ day

Type of Air Pollution Control Devices to be installed Two no. DG Sets of Capacity 125 KVA and 25 KVA -
Equipped with canopies

Stack height provided with each boiler/thermo
heater/Furnace etc.

Two no. DG Sets of  Capacity 125 KVA and 25 KVA -
Adequate stack height of 3 m above roof level each

Sources of emissions and type of pollutants Two no. DG Sets of Capacity 125 KVA and 25 KVA - SOx,
NOx & SPM

Standards to be acheived under Air(Prevention &
Control of Pollution) Act, 1981

Emissions Standards as Prescribed by the PPCB/ CPCB
and MoEF&CC from time to time

08/07/2024

(Rajeev Gupta)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

08/07/2024
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(Rajeev Gupta)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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TERMS AND CONDITIONS

                   
A. GENERAL CONDITIONS

1. This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions.

2. The industry shall apply for renewal /extension of consent at least two months before expiry of the consent.

3. The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Act, 1981, failing which, the consent shall be cancelled / revoked.

4. The achievement of adequacy and efficiency of the air pollution control devices installed shall be the entire
responsibility of the industry

5. The authorized fuel being used shall not be changed without the prior written permission of the Board.

6. The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of
suitable height, as per the norms fixed by the Board from time to time.

7. The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:-

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to determine upstream, downstream distance:-

De = 2 LW / (L+W)

Where L= length in mts. W= Width in mts.

ii) The sampling port shall be 7 to 10 cm in diameter

8. The industry shall put display Board indicating environmental data in the prescribed format at the main
entrance gate.

9. The industry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating
Capacity

Stack heights

1. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring building
which ever is more

2. More than 2 ton/hr. to 5 ton/hr. 12 meters

3. More than 5 ton/hr. to 10 ton/hr 15 meters

4. More than 10 ton/hr. to 15 ton/hr 18 meters

5. More than 15 ton/hr. to 20 ton/hr 21 meters

6. More than 20 ton/hr. to 25 ton/hr. 24 meters

7. More than 25 ton/hr. to 30 ton/hr. 27 meters

8. More than 30 ton/hr. 30 meters or using the formula
H = 14 Qg0.3or
H = 74 (Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:
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Capacity of diesel generating set Height of the Stack

0-50 KVA Height of the building + 1.5 mt

50-100 KVA          		  -do- + 2.0 mt.

100-150 KVA         	 	  -do- + 2.5 mt.

150-200 KVA         	 	  -do- + 3.0 mt.

200-250 KVA        	  	  -do- + 3.5 mt.

250-300 KVA       	  	   -do- + 3.5 mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:

H = h+0.2 (KVA)0.5

where h = height of the building in meters where the generator set is installed.

10. The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure
its regular operation.

11. The existing pollution control equipment shall be altered or replaced in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.

12. The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986.

13. The Govt. of Punjab, Department of Science, Technology & Environment vide its notification no.4/46/92-
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
following:-

ï¿½In the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall
make the necessary arrangement to comply with the above notification.ï¿½

14. The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year

15. That the industry shall submit a yearly certificate to the effect that no addition / up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

16. a) The industry shall ensure that at any time the emission do not exceed the prescribed emissions
standards laid down by the Board from time to time for such type of industry /emissions.

b) The industry shall ensure that the emissions from each stack shall conform to the following
emission standards laid down by the Board in respect of the Industrial Boilers.

Steam Generating
capacity A.

Required particulate matter B.

Area upto 5 Km from
Other than the periphery
of I and Class-II town

Other than 'A' class

Less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3

2 ton to 10 ton/hr. 500 mg/NM3 1000 mg/NM3

Above 10 ton to 15 ton/hr 350 mg/NM3 500 mg/NM3

Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide.

17. The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environment, in any manner.

18. The air pollution control equipments shall be kept at all time in good running condition and;
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(i) All failures of control equipments.

(ii) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, 1983'.

19. The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

20. The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

21. The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.

22. The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

(i) Once in Year for Small Scale Industries.

(ii) Twice/thrice/four time in a Year for Large/Medium Scale Industries.

23. The industry shall maintain the following record to the satisfaction of the Board :-

(i) Log books for running of air pollution control devices or pumps/motors used for it.

(ii) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air.

(iii) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

24. The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading / record may be sent to the Board by
the fifth of the following month.

25. The industry shall provide online monitoring system as applicable, for in stack emission and shall maintain
the record of the same for inspection of the Board Officers.

26. The Board reserves the right to revoke the consent granted to the industry at any time, in case the industry is
found violating the provisions of Air (Prevention & Control of Pollution) Act, 1981 as amended from time
to time.

27. The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981.

28. Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to
under this or any other Act.

29. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

30. The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

31. The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry.

32. The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

33. The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

34. The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

35. The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

36. The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, if applicable.
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37. The industry shall comply with the code of practice as notified by the Government/Board for the type of
industries where the siting guidelines / Code of Practice have been notified.

38. The industry shall not cause any nuisance/traffic hazard in vicinity of the area

39. The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi.

40. The industry shall ensure that there will not be significant visible dust emissions beyond the property line

41. The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry.

42. The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission / NOC of the Board.

B. SPECIAL CONDITIONS
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1)	The project proponent shall not carry out any commercial activity as per assurance given by it through
undertaking under any circumstances.

2)	The consent to operate is being only granted from pollution angle and the project proponent has to obtain
relevant permission from the concerned departments including the Forest Department and GMADA under
the relevant laws. If any dispute in future arises with regard to ownership of the land for the construction
raised thereon, then the consent to operate granted by the Board will not be a deciding factor.

3)	The project proponent shall provide mechanical composter within one month and shall submit report to
Punjab Pollution Control Board.

4)	The project proponent shall ensure that there are no usages of single use plastic-thermocol disposable
items such as water bottles/ water pouches/ water cups, plates, forks, spoons, straw etc. and single use
decorating material made of plastic-thermocol or any other non- biodegradable material in the premises.

5)	The project proponent shall properly handle and manage the solid wastages as per the provisions of the
Municipal Solid Waste Rules 2016 and ensure that the solid waste is segregated and disposed of in an
environmentally sound manner.

6)	The project proponent shall use loudspeakers within permissible decibel limits as given in Noise Pollution
Regulation and Control Rules, 2000 till 10:00 pm so that no nuisance is caused to the public.

7)	In case the promoter fails to comply with the provisions of the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection)
Act, 1986 and/or any other environmental law applicable to the project and Rules, Circulars and Directions
issued by the Board from time to time, action as deemed fit shall be taken against the promoter.

8)	The project proponent shall not raise any construction on the farm land without the permission of the
concerned departments.

9)	The project proponent shall obtain the necessary permission from the District Administration if any
function is to be held at the farm land.

10)	As the project proponent has undertaken that the farm land is not being used for commercial purpose, the
project proponent shall not conduct any late-night function on the farm land without the prior permission of
the District Administration.

11)	The project proponent shall devise the ways & means to minimize the generation of all kind of wastes
through REDUCE, REUSE and RECYCLE activities. The generated waste, if any, shall be properly
handled and managed as per the provisions of the Municipal Solid Waste Rules 2016 in an environmentally
sound manner.

12) 	The project proponent shall develop the vermicomposting/ composting to manage the biodegradable
solid waste. The project proponent not throw, burn or bury any solid wastes in open, outside premises or in
drain/ water bodies.

13) 	The project proponent shall ensure that there are no usages of plastic carry bags and single use plastic/
thermocol disposable items such as water bottles/ water pouches/ water cups, plates, forks, spoons, straw
etc. and single use decorating material made of plastic-thermocol or any other non-biodegradable material in
the premises.

14)	The project proponent shall perform/ promote its Corporate Environment Responsibility (CER) activities
as well as use of alternatives of single use plastics (SUP) and awareness to discourage use of plastic.

15) 	The project proponent shall carry out awareness and activities for the themes/ action points identified
under Mission LiFE (Lifestyle for the Environment) by Ministry of Environment, Forests and Climate
Change given at the website (http://missionlife-moefcc.nic.in).
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08/07/2024

(Rajeev Gupta)
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)
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o<l 5 
o e feef, 
Ho® @5@-1 
= Date: 11-03-2024 . 

To fe:fe:-1/2/mmam 22 

Sr. Environmental Engineer S ygme STmne Aan 

Punjab Pollution Control Board 

Zonal Office-1, Vatavaran Bhawan, 

Nabha Road, Patiala 

Subject:-  Directions u/s 33-A of the Water (Prevention and Control of 

Pollution) Act, 1974 as amended in 1988 to M/s The Hermitage, 

Vill. Karoran, Tehsil Kharar, Distt. SAS Nagar. 

Sir, 

Please refer to your Letter N0.12502 dated 01-03-2024 (Copy enclosed 

Annexure A-1), whereby the following directions have been issued directing 

compliance by us. In this connection we wish to reiterate that ‘The Hermitage’ 

is merely a Farm & not a Project. The following submissions are being made for 

your kind consideration with a humble request justifying an appropriate and 

needful review of the directions:- 

PRELIMINARY SUBMISSIONS: 

A.  The bare perusal of the communication dated 01.03.2024 issued by 

your kind office goes to show that the same, inter-alia, has been 

issued relying upon and is based upon the application being O.A. 

No.161 of 2023 titled as Rana Igbal Singh Jolly & Ors. Vs. State of 

Punjab & Ors. and the order dated 14.03.2023 passed therein. 

It is also submitted that the directions passed in Annexure A-1 

dated 01.03.2024 has been passed on the wrong premise that the 

undersigned-applicant was operating or wish to operate an industrial 

unit. It is an admitted fact, as borne out from the records, that the 

undersigned-applicant ‘was only renting out its farm land to third 

parties for holding marriage functions and that too seasonal and in no 
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case ever involved itself in catering services including seeking licenses 

to serve alcohol or operating any kitchen for food etc. in the said farm 

land. 

In this connection, you are kindly requested to please take into due 

consideration the following underlying facts which are as follows: 

The applicants namely Shri Rana Igbal Singh Jolly & Ors. in their 

0.A. No.161 of 2023 file.d before the Hon’ble NGT, P.B., New Delhi 

on 19.02.2023 despite being fully aware have consciously and 

calculatedly concealed the pendency of proceedings before the 

Hon’ble High Court of Punjab & Haryana at Chandigarh and also 

the various and repeated orders passed by the Hon’ble High Court 

covering the subject-matter of grant of sanctions/NOCs, 

permissions and approvéls of building plans etc. as per the 

applicable development/zoning plans of the area in question 

which is also the case in hand including the orders dated 

28.05.2014 passed in CWP No.22756 of 2013 and Orders dated 

28.04.2016, 04.05.2016 and 06.05.2016 passed in CACP No.13 of 

2016. You are also fully aware of the various and repeated orders 

passed by the Hon’ble High Court in the subsequently filed COCP 

No.1503 of 2023 titled as GRAM PANCHAYAT BARI KARORAN Vs 

VIKAS GARG, IAS & ORS. alleging deliberate, conscious and willful 

defiance, disobedience and flagrant violation of the operative, 

binding and subsisting orders passed by the Hon’ble High Court by 

the concerned department of the Govt. of Punjab causing grave, 

acute and gross inconvenience, hardships and serious prejudice to 

the bonafide residents of the area. At the very outset, the very act 

of gross, deliberate and apparent concealment of the above 
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proceedings and the various/repeated orders passed by the 

Hon’ble High Court by the applicants disentitles the applicants to 

seek any relief/indulgence from the Hon’ble NGT, P.B., New Delhi 

and the O.A. itself is liable to be dismissed with exemplary costs. It 

is also pertinent to mention that the Applicants-Rana Igbal Singh’ 

Jolly and other related persons are next door neighbors who have 

for their vested, malafide and ulterior motives/intents filed the 

0.A. No.161 of 2023 for unnecessarily harassing the under-signed 

without any justified or reasonable cause as has been duly made 

out and demonstrated in the reply filed by the under-signed 

before the Hon’ble NGT, P.B., Delhi. 

(ii). The undersigned/applicant would most humbly request your 

goodself to kindly consider and appreciate that solely on account 

of the defiant and impermissible acts and conducts, exhibited and 

resorted to by concerned departments, under the State of Punjab, 

who have been shifting blame upon each other and ultimately not 

complying with the various and repeated orders of the Hon’ble 

High Court. It is a matter duly borne on record that in none of the 

cases pertaining the village Nayagaon, Karoran, Kansal, Naddha or 

even in any of the adjoining villages/areas, as verily believed by 

the applicant/undersigned, any requisite, valid, lawful sanction, 

permission, NOCs or any CTE/CTO etc. has been issued by the 

concerned departments including by your department for any of 

marriage palaces, numerous farm-houses and the largest 

‘Marriage Palace Venue comprising 3 Marriage Palace’ in Forest 

Hill Resort etc. for holding any marriage/social functions/events 

which are otherwise being held on a regular basis. In case your 
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' E goodself disputes, you are kindly requested to provide the details 

where any such CTE/CTO, CLUs/permissions/NOCs etc. have been 

issued. 

(iii).  Significantly, your goodself while filing the status report dated 

02.11.2023 before the Hon'ble NGT, P.B., New Delhi have duly 

admitted the pendency of the issues with respect to grant of 

approvals, sanctions, permissions and NOCs etc. by the concerned 

departments under the Govt. of Punjab and further reiterated 

that the issue of violations/show cause notices issued in respect of 

identically situated Forest Hill Resort, as per the legal opinion 

obtained by the PPCB on the subject, the matter / initiation of 

coercive measures have been put in abeyance making it subject to 

the decision of the Hobn'ble High Court in the pending contempt 

proceedings. 

(iv). As far as the applicants/undersigned is concerned it is respectfully 

submitted that it has taken all diligent steps in the matter for 

compliance with the applicable norms/laws and in that respect 

has obtained requisite permission/NOCs from the (i) Punjab Water 

Regulation and Development Authority for extraction of ground 

water on 05.07.2023 (Annexure A-2), (ii) Provisional NOC from 

Punjab Fire Services (Annexure A-3), (iii) NOC of Forest 

Department (Annexure A-4), (iv) Report dated 11.08.2023 of the 

Forest range Officer, SAS Nagar, Punjab addressed to the Forest 

Division Officer, SAS Nagar, stating that land of the 

applicant/undersigned does not fall under the jurisdiction of 

Forest Department and the requisite NOC from the Department of 
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(v). 

Forests and Wildlife Preservation, Punjab Is no
t required in terms 

of the communication dated 23.10.2023. The appl
icant has even 

filed the application for grant of the requisite CLU from the
 office 

of the Senior Town Planner, SAS Nagar on 09-08-2023 who 

however, in terms of the communication dated 18.09.2023 sou
ght 

to deny the same and subsequently upon the COCP No.308
6 of 

2023 in CWP No0.22756 of 2013 having been filed by the 

applicant/undersigned on  03.10.2023 alleging utter 

disregards/defiance and disobedience exhibited by the concerne
d 

officials and upon notices having been issued, the concerned 

Senior Town Planner, SAS Nagar has chosen to withdraw the letter 

dated 18.09.2023 vide its letter dated 15.11.2023. 

It is also pertinent to mention that absolutely no violation of any 

environmental norms/laws much less any specific instances 

showing any such violations in the case of the 

applicant/undersigned has been pointed/made out much less 

established except for bald averments either by Rana Igbal Singh 

Jolly and other applicarts in 0.A. No.161 of 2023 filed before the 

Hon’ble NGT, P.B., Delhi or by any of the official Respondents in 

their replies/responses filed therein, still the undersigned is been 

unnecessarily harassed and_prejudiced for no fault of its for the 

reasons best known to the officials. It is worth mentioning that the 

applicant-undersigned has complied all environmental norms in as 

much as besides other compliances, the undersigned has (i) 

Installed green generator sets which are CPCB compliant in all respects, 

(ii) Installation of three septic tanks of 2000 cubic feet and two of 1000 

cubic feet respectively, (i) Composting Bins of requisite standards for 
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composting of solid waste generated at the premises hzve been 

installed as per environmental norras, (iv) Mo effluent sewerage/waste 

water is discharged into the soil or in the river/sezsonal rivulet but are 

used for horticulture purposes for existing plantation, (v) No itchen 

(no cooking facility) is provided in the premises and solely of 

extraordinary circumstances for heating, chimney of stzndzrd 

specification has been installed, (vi) No permanent construction hzs 

been raised at site, (vii) No Air Pollution or Water Pollution iz cauzed, 

(viii) No norms relating to light or noise have been violated nor any 

specific instances made out which clearly goes on show that zll 

environmental norms have been and zre being strictly adhered to. 

(vi). Itis also pertinent to mention that the Hon’ble High Court in the COCP 

No.3086 of 2023 in CWP No0.22756 of 2013 filed by the applicant- 

undersigned and further considering the communications dated 

11.08.2023 issued by the SDM, Kharar being an order under 

Section 133 Cr.P.C. directing the undersigned to stop all its 

activities and the communication dated 19.10.2023 issued by the 

Ld. Asstt. Excise Commissioner, the Hon’ble High Court has been 

pleased to direct stay of operstion and implementation of the 

letter dated 19.01.2023 and order dated 11.08.2023. It is thus 

submitted that the present communication issued by your 

goodself besides being prejudicial, onerous and one-sided is also 

not justified and fair in as much as in the same set of facts and 

circumstances and in case of Forest Hill Resort and other farm 

land like Sukoon & Surjeet Bagh etc. being rented out for marriage 

functions, no such coercive measures have been directed and 

further the prejudicial orders/directions contained in the present 
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communication is also in the teeth of the order dated 05.10.2023 

and 20.10.2023 passed by the Hon’ble High Court in COCP 

N0.3086 of 2023 in CWP N0.22756 of 2013 filed by the applicant- 

undersigned. 

(vii). Your goodself are thus requested to kindly take into account the 

above facts and circumstances and appropriately consider the 

same and based upon the due consideration of the same the 

undersigned-applicant verily believes that your goodself would be 

pleased to withdraw the communication under reply while 

dispensing justice in the matter. 

Without prejudice to the above submissions and while replying 

upon the same, the undersigned-applicant herein below submits its 

response to the communication under reply as under: 

1. That the project proponent to take all necessary steps to close down its 

operations and stop forthwith discharging effluents into sewer/ onto land for 

stagnation/ inland surface water/ irrigation or through any mode. 

a) It is submitted that all activities in the ‘Farm’ have already been 
stopped as per the directions of the Deputy Commissioner, SAS Nagar. 

b) No effluents have ever been discharged in the ‘Farm’, in the sewer (as 

no sewerage system exists in the area) 

c) no effluents have ever been discharged in the ‘Farm’, on the land as 

the farm is known for the pristine beauty and meticulous cleanliness and 
upkeep. 

d) no effluents have ever discharged in the ‘Farm’ for stagnation/ inlands 
surface water/ irrigation etc. 

2.  That the project proponent shall stop forthwith discharging any 
effluent from its premises or through any mode. 
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Since no effluents are being produced in the ‘Farm’ in view of complete 

stoppage of all activities, hence, there is no question of discharging any 

effluents from our premises or through any other method. Only the activity 

of irrigating the lush green gardens and thousands of plants, shrubs and 

trees is being undertaken. In case, the irrigation to the plants is also 

stopped, it will cause immense damage to the environment and the flora 

and fauna of such a large chunk of land, spread over 11 Acres, which is a 

proud heritage of this area. (Pictures of the lush green Farm enclosed as 

Annexure A-5) 

3. That the project proponent will immediately stop its all activities and 

will not restart the same unless all adequate water pollution control 

measures are taken and it obtains prior consent to operate under the 

provisions of the Water (Prevention & Control of Pollution) Act, 1974. 

The undersigned had duly applied for all permissions to Pollution Control 

Board, after complying with all the norms. 

(A)Application Form for consent to operate u/s 25/26 & the Water 

(Prevention & Control of Pollution) Act, 1974 was submitted vide 

Industry ID No. 0235SA5642688 on 15/09/2023. 

(B) Application for obtaining Consent to Establish (NOC) u/s 21 of the Air 

| (Prevention & Control of Pollution) Act, 1981 was duly submitted vide 

Industry ID-0235AS642688 dated 15/09/2023. 

The same is pending for want of CLU, grant of which is a sub-judice 

matter, pending with Hon’ble Punjab & Haryana High Court, in the 

contempt Petition No. CM-14864-Cll-2023 IN COCP-1502-2023 AND CM- 

14865-Cl1-2023 IN COCP-1105-2023 GRAM PANCHAYAT BARI KARORAN 

VS VIKAS GARG, IAS & ORS.. 

However, as per your directions, all activities at the ‘Farm’ have already 

been stopped and all the requirements of the Punjab Pollution Control 

Board have been meticulously complied with, as per details given below:- 

1. Compositing bins have been installed. (Photo attached as Annexure A-6) 
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2. Only the green and silent Gen sets have been installed and the height of 

exhaust pipes have been raised, as per the requirements of Punjab 

Pollution Control Board (Picture attached as Annexure A-7) 

3. Three septic tanks have been constructed, since the inception of the 

farm, with a combined capacity of 4000 Cubic feet. 

a) 1 septic tank is of 2000 cubic feet of capacity (drawing enclosed as 

Annexure A-8) 

b) 1 septic tank of 1000 cubic feet of capacity for personal usage bathroom 

has been installed. 

¢) 1 Septic tank of 1000 cubic feet capacity for staff bathroom. 

As per the norms for all farms /farm houses, where sewerage system does 

not exist, we have constructed three septic tanks with a combined capacity 

of 4000 cubic feet 

4. That the Punjab State Power Corporation Ltd. authorities shall 

disconnect the supply of electricity available to the project proponent. 

A suitable representation, along with various court orders, in view of the 

matter being sub-judice, has already been made. Copy of the 

representation is enclosed as Annexure A-9, 

5. That the DG sets installed by the project proponent shall be sealed. 

It is humbly submitted that in view of the onset of summer season and 

frequent power cuts, any sealing of DG sets (which are fully Pollution norms 

compliant) shall result in irreversible damage to 11 acres of lush green farm, 

with thousands of flowering plants, evergreen plants, exotic shrubs and 

trees, which will be a huge loss to the environment. It will go against the 

mandate of the Pollution Control Board to preserve and further improve 

the environment, for which vegetation is the most effective method. 

(A). It is further submitted that, as per the letter written to the Forest Hill 

Resort No. 7918 dated 13.10.2023 (Copy Enclosed as Annexure A-10), 

submitted by the Punjab Pollution Control Board to NGT, the following was 

decided by the Chairman of the Punjab Pollution Control Board:- 

“Environmental Engineer, Punjab Pollution Control Board, 
Regional Office, SAS Nagar informed that building plans of the project 
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has 
in th??::;::j \i’:t approved by the concerned department and the matter 

also informed t‘}:e“d'ng in tr.1e Hon’ble Punjab & Haryana High Court. He 
consent to at the project for which it has applied for obtaining 

ACE 1574 aozerate ynder the Water (Prevention & Control of Pollution) 

not‘ Hand the Air (Pr.event|on & Control of Pollution) Act, 1981 does 
cover under the ambit of EIA notification dated 14/9/2006. 

A_fter hearing the officers of the Board and the representative of 

the project proponent, the Chairman of the Board decided as under. 

1) Environmental Engineer, Punjab Pollution Control Board, Regional 

Office, SAS Nagar shall obtain legal opinion from the SLO of the Board 

and thereafter take further action in the matter with regard to grant of 

consent to operate to the project proponent under the Water 

(Prevention & Control of Pollution) Act, 1974 and the Air (Prevent
ion & 

Control of Pollution) Act, 1981. 

2) Environmental Engineer, Punjab Pollution Control Board, Regional 

Office, SAS Nagar shall return the application of the pro
ject proponent 

for obtaining consent to operate under the Water (Pr
evention & Control 

of Pollution) Act, 1974 and the Air (Prevention & Contr
ol of Pollution) 

Act, 1981 as the matter is pending in the Hon’ble P
unjab and Haryana 

High Court.” 

The same was submitted before the Hon’ble 
National Green Tribunal on 

02.11.2023. 

(B). It is submitted that the matter under reference, ba
sed on which a relief 

has been given to Forest Hill Resort, is common for all residents of Village 

Nayagaon, as the same relates to a contempt
 Petition No. CM-14864-Cl1-2023 

IN COCP-1502-2023 AND CM-14865-ClI-2023 IN COCP-1105-2023 GRAM 

PANCHAYAT BARI KARORAN VS VIKAS GARG, IA
S & ORS filed by Gram 

Panchayat, Bari Karoran (Nayagaon) in which the Hon'ble High Court passed 

the following orders on 12.10.2023 (Copy of f
he order attached as Annexure 

A-11): 

“pccordingly, respondent No. 1 i.e. present Additional Chief 

Secretary-cum-Financial ~Commissioner, Forest Department, 

Punjab, respondent No. 2 i.e. present Principal Chie
f Conservator 
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. ary, j i i 
of violation the 'Y, Local Govt,, Punjab are prima facie held guilty orders of this Court ing gi by them before the Court. 7 el o nderang gen Before fixing a d i ate of pr of sen pronouncing the order on quantum 

tence, they are given time till the next date of hearing to 
purge the contempt.” 

C). . 
(€). Subsequently, the undersigned also filed a Contempt Petition in Hon’ble 

Punjab & Haryana High Court, on 03.10.2023 (Copy enclosed as Annexure A- 

12). The Hon’ble Court was pleased to pass the following order on 05.10.2023 

which is reproduced hereunder (Copy of Order enclosed as Annexure A-13):- 

“Notice of motion for 28.11.2023. 

Till the next date of hearing, no coercive action shall be taken 

against the petitioner” 

(D). Another application was moved by the undersigned on. 20.10.2023, 

before the Hon’ble Court and the Hon’ble Court was pleased to pass the 

following order (copy of order & Annexures are enclosed as Annexure A-14): 

“In the meantime, the operation and implementation of letter 

dated 19.10.2023 and order dated 11.08.2023 shall remain 

stayed.” 

The case is-now listed for 12.08.2024 and the interim orders 

continue to operate in the meantime. 

It is submitted that the Honb’le Punjab & Haryana High Court, was 

pleased to pass the above order, in our favour, in view of its earlier order 

passed in the contempt petition filed by the Gram Panchayat, Bari Karoran. It 

is, therefore, requested that similar relief should be extended to us also which 

has been granted to the Forest Hill Resort, which has held almost 300 

weddings in the ongoing season, in 3 marriage palaces, working on the 

premises without obtaining CLU & Consent to operate & Consent to establish 
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a mentioned in Punjab Pollution Control Board L 
13.10.2023, submitted before N.G.T. 

Forest Hill effer No. ?918 dated 

area and same village and s vt ill Resort is located in the same 

that Forest Hil R , y the same laws. It is further submitted 

1l Resort (3 Marriage Palaces working on the premises have been 

outsourced to the biggest Marriage Palace chain of Tri-city namely ‘Amaltas’) is 

holding night functions extending upto 4.0 A.M. in the morning with loud 

music/noise. 80% of the functions being held are night functions, 
but they still 

have been extended the benefit of matter being sub-judice, while denying 
the 

same to us although we are very much part of the s
ame Gram Panchayat. 

(E). It is further submitted that the undersigned ha
s requested the office of 

your goodself about details of p
ermissions/approvals, under RTI, 

granted to 

some of the commonly known Venu
es for holding Marriages/social func

tions, 

in area of Punjab, around Chandigarh
, in the vicinity of Village Nayagaon

. (Copy 

of RTI Application enclosed as An
nexure A-15) 

It is requested that the required in
formation may please be provided 

at 

the earliest, to help identify all such
 venues holding Marriage/Social Fun

ctions 

without the requisite permissions 
and whether similar ‘Coercive’ act

ion has 

been initiated against them. 

(F). It is further stated that the undersigned has since withdrawn the 

application for grant of CLU for Open M
arriage Palace (copy enclosed as 

Annexure A-16). As such, no cause of action s
urvives, as the undersigned now 

owns only a ‘Farm’, where no commercial acti
vity is being undertaken. It is also 

submitted that we are fully complying with all the requirements of Punjab 

Pollution Control Board and are willing to comply with an
y other requirement, 

if asked. 
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filed b i . Y the appllcant-underSIgned and would result in ‘Contempt’ of Hon'ble 
Punjab & Har i e I} yana High Court orders restraining any ‘coercive’ action against 

(H). It will also cause a huge damage to the envirgnment, by way of 
destruction of 11 acre of lush green gardens with thousands of plants, in 
absence of water supply, despite our stoppage of all non-farming activities and 
full compliance of norms of Punjab Pollution Control Board. Since we are not 

seeking CLU and wish to maintain the Hermitage Farm as a farm only, we are 

willing to comply with any directions in regards to Pollution / environment 

norms, for maintenance of a lush green farm, without any permanent 

construction. 

().  The Hermitage Farm is registered under Punjab Farm Tourism Scheme 

2021 by Punjab Heritage and Tourism Promotion Board vide their Certificate 

No.PHTPB/FT/2021/34 dated 04-10-2021 (Copy enclosed as Annexure A-17). 

().  The Hermitage Farm has got nermission for extraction of ground water 

from Punjab Water Regulation and Development Authority vide Permission 

Number PWRDA/1/07/2023/L1/84 dated 5-7-2023 (Copy enclosed as 

Annexure A-18) 

It is also respectfully submitted that the Govt. of Punjab has time and 

again come out with regularization policy, the latest being, 18.10.2023, where 

on payment of charges of the regularization fees mentioned therein, farm 

lands such as that of the undersigned-applicant are eligible for regularization. 

The only question, | fervently appeal, is to consider whether we want to 

destroy the most Pristine Oasis of Nature, with lush green Gardens & large 

water bodies & thus destroy Nature and Environment, by the proposed 

‘Coercive’ action or we want to preserve & promote the ‘Oasis’ by supporting 

& encouraging the promoters of lush Green Gardens, who are completely 
committed to spreading the Green Cause at a huge personal cost. 
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Farm and lead to immen m 
rt to 

i . se damage to environment as the land will revert t ;a::dfeudrle; :{h;ch IF was till 2018, as nature cannot survive without water. 
irds will also be adversely affected due to destruction of Green 

Cover as the numerous water bodies constructed by us, at the Farm, are the 

only source of water for Peacocks & thousands of other birds of the area 
during the o - g the summer season. for Orchid Space DW 

Partner 
Saurabh Gupta 

Partner 

Orchid Space Designs LLP 

The Hermitage Farm, Village Karoran, 

Tehsil Kharar, District SAS Nagar 

Mobile 9592911000, 9592700000 

Copy to.:- 

1. Chairman, Punjab Pollution Control Board, 

Vatavaran Bhawan, Head Office, Nabha Road, Patiala. 

2. Chief Engineer, Punjab Pollution Control Board, 

. Nabha Road, Patiala. 

\}/ S.E. (Ropar Division), Punjab Pollution Control, 

Nabha Road, Patiala 

4. Environmental Engineer, Punjab Pollution Control Board 

Saurabh Gupta il 

Partner 

Orchid Space Designs LLP 

The Hermitage Farm, Village Karoran, 

Tehsil Kharar, District SAS Nagar 

Mobile 9592911000, 9592700000 
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LiFE FUNJAE 
festyle for 
Envirrimant 

Phone no. 0175-2301182 e-mail ppcbsee zp1@yahoo.com 

fr 2 2 
REGISTERED 

The Hermitage Farm-A Unit of Orchid Space Design LLP" 

Vill. Karoran, Tehsil Kharar, Karoran-Baddi Road, 
Distt. SAS Nagar 

Subject: Corrigendum regarding consent to operate granted u/s 25/26 of the Water 

(Prevention & Control of Pollution) Act, 1974 and u/s 21 of the Air (Prevention and 

Control of Pollution) Act, 1981 

Reference: Board's letter no. 1944-45 (Water) and no. 1946-47 (Air) and project proponent 

request letter dated 11/7/2024 

This is with reference to the consent to operate granted u/s 25/26 of the Water 

(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Fresh/SAS/2024/25690868 dated 

8/7/2024 and the Air (Prevention and Control of Pollution) Act, 1981 vide no. CTOA/Fresh/SAS/2024/ 

25690845 dated 8/7/2024, valid upto 30/9/2025, subject to the certain/ special conditions mentioned 

therein. 

In the above mentioned certificates, condition no. 1 i.e. "The project proponent shall 

not carry out any commercial activity as per assurance given by it through undertaking under any 

circumstances" stands remaved in the both the certificates. Further condition imposed at Sr. no. 10 may 

be substituted that (10) The project proponent shall not conduct any late night function on the farm 

land without the prior permission of the District Administration. 

All other contents shall remain unchanged. This letter shall remain appended with the 

original consent vide no. CTOW/Fresh/SAS/2024/25690868 dated 8/7/2024 under the Water 

(Prevention and Control of Pollution) Act, 1974 and vide no. CTOA/Fresh/SAS/2024/25690845 dated 

8/7/2024 under the Air (Prevention and Control of Pollution) Act, 1981 issued to the industry 

respectively. 

This issues with the approval of the Competent Authority of the Board. 

Environmental Engineer 
for & on behalf of the 

Punjab Pollution Control Board 

Endst. no. 0o Dated. *****"******** 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 
Control Board, Regional Office, SAS Nagar for information and further necessary action., 

Environmerp EngineeP 
for& on behalf of the 

Punab Polution Control Board E-Noting 26247993 
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